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Steps taken or proposed to be tekoa 

Construe/ion, of rurv /ines 

(I) Barwadih-Tori-
Birmitrapur. 

(2.) Purul!a-Lohar-
daga Railway 
conversion from 
narrow ~auge to 
Broad Gauge. 

The matter Is under 
reference with Bihar 
Government. 

Convenlon of Muri-
Ranclli aecdon only 
i. beloa examined al 
a separate, project, al 
decided by the Cen-
tral Board of Trans-
port. ' 

(3) Gaya-Ranchl. The project has been 
4ropped according 
to the decision of 
the Central Board of, 
Transport. 

(4) Hajipur-Sheh- Do 
ganj-Govind~n;
Areta;-Sagaull 

(~) Hazaribagh- Do 
Rampurhat. 

(6) Slt.marhl-Son-
bana. 

(7) Chakia-Alwal!a-
Sldhwalla. 

(8) Madhepura-Sin-
gheswar-Asthan-
Raghopore-For. 
besganj-Birpur. 

(9) Murligan;-Dau-
ram Madhepura. 

N ecelsary surveys 
have been carried out 
but reports have not 
y<'t been received. 
The project win be 
reviewed on receipt 
of survey reports. 

The project Involves 
crossing of the river 
Gandak and is to be 
considered when a fi-
nal decision aboutthe 
site of a bridse across 
die river ialOaCloed. 

The Central Board of 
Transport have deci-
ded that the project 
should be 'reviewed 
after fint ataae of 
Kosi multi-purposo 
scheme is saw:tioncd. 

A provision of Rs.IO 
lakh. has been made 
in the Budget for 
1952-53 and the 
work i. expected to 

be completed In 1953-
54· 

SctrED ULED ABBAS 

406. Shri Sanganna: Will the Minis-
ter of Foocl and AgricaJtu~e be pleased 
to state: 

(a) how many tanks and wells were 
constructed and dug respectively In the 
Scheduled areas of each Part 'A' 
Stll!'" durin~ tlW la~t fiv!! y~af~: 

(b) the amount spent on these w')rlts 
during the last five years: and 

(c) whether the people In the seh~ 
duled areas were employed for the 
ExecutlGn of these workl? 

The Deputy Minlster of ·Cammer"" 
ucIlndustry (Shrl Kamuukar): (a) to 
(c). The information is not readily 
available. It is being collected from· 
the State Governments concerned and 
will be placed on the Table of the 
House in due course. 

CASH CERTIFICATES 

40'7. 8ardar Hukam 8lDgh: Will the 
Minister of CommunlcatlollS. be pleased 
1~ stal:P: 

fa) whether any claims had bfoen 
registered in respect of cash certificates 
Jrur<'hased by Indians in Pakistan prior 
t<J Partition and lost durin« disturb-
pnC!e8: 

Cb) if so. the number and value of 
such certillcates: 
• (c) whether any decision or agree-

ment has been arrived at between 
India and Pakistan for payment to 
such claimants: and 

Cd) whether the Government of 
India have paid any claims of Muslims 
who had rru.v-ated to Pakistan after 
partition and could not produce cash 
certificates? 

The Deputy Mbllster of CommUlllca-
tiou (&hrl Raj Bahadur): (a) Yes, 

(b) (i) Number of claims register-
ed-3,7M. 

(it) Value 
Rs. 23.37.025. 

of these clalms-

(c) Yes. In Aueust, 1947, the Parti-
tion Council had decided that facilities 
for the transfer cif Savings Bank ac-
counts and Cash Certificates should be 
afforded to the people of both the 
dominions up to 31st March, 1948. 
Owine to disturbances and mass migra-
tion, the transfers could not be effected 
upto, 31st March, 1948. and hence it 
was decided in April. 1949. that Post 
OftIce Cash Certi/leates should continue 
to be transferred from one country to 
the other provided the applications for 
such transfer were registered in any 
post office of the transferee country on 
or before 30th June. 1949. In the case 
of deceased investors. the last date for 
.. eglstration of claims in the respective 
countries was made 31st March. 1950. 

(d) Yes. The number of such' claims 
trllnsterr/i'd from lndia to Pllkistlln i§ 




